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'Examination of Representation of Hin. 
4astan Lever for Retention of Foreign 

Majority HOlding' 

1872. SHRI INDRAJIT GUPTA: 

SHRI HANNAN MOLLAH: 

Will the Minister of FINANCE be 
pleaSed to refer to the reply given to 
Unstarred Question No. 2469 on 6th 
March, 1981 about news item regard-
ing 'Bogus certificate' and Unstarred 
QUE:stion No. 6230 on 8rd APril, 1981 

k'laarcltfti trfteria doJft8d for ....... ill, ttobO'l'Dte iit i lct i~e by I'd" 
AdViibt'y CommIttee and stde: 

(a) the progress made in examina-
tion of Hindustan Lever's representa-
tion to retain foreign majority hold-
ing; 

(b) wbether deadUne of June, 1980, 
set by Reserve Bank ot India has been 
kept in view whJle re-examining com-
pany's representation; 

(c) whether directions of RBI al-
ready issued to the company still hold 
good, if so, in what respect: 

(d) the break-up of the export 
figures of Hmdustan Lever in 1978, 
1979 and 1980 in terms of company's 
own products and third party pro-
ducts· , 

(e) how much exports of the com-
pany during the aforesaid years 
earned foreign currency and how much 
were transacted purely in terms of 
rupee currency: 

(f) whE'ther permission, if any was 
given to t'le company by the RBI 
under FERA for trading in third 
party products for purposes of ex-
ports; and 

(g) if so, when was this permis-
sion given and if not, the consequen-
ces thereof? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
to (c). The representatjon is st11l 
under consideration. Although a final 
order under FDA has been issued to 
the company, the legal advice is that 
a company is entitled to submit rep--
resentation and that in the interest of 
natural jUstice ther.§ is no Objection 
to the company's representatlon being 
considered. 




